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In The Central Administrative Tribunal 
GUWAHATI BENCH: GUWAFIATI 

ORDER SIIEET 
APPLICATION NO / / 	 OF 199 

Applicant(s) 	 ç') 	 0 

Respondent(s) 	 = r 

Advocatà for Applicant(s) 
7L 	X 

Advocate for Respondent(s) 
	

C 

Noses of the Registry 	Datei 	 Order of the Tribuna' 

None is present to move the 

application. For the ends of justice the 

case is adjourned to 4.4.2000. 

List 	on 	4.4.2000 	for 

consideration of admission and further 
order. 

Member 

Mr. K.K. Phukan, learned counsel 

for the applicant. 

The applicants have submitted 

this ap1ication with a prayer to allow 

them to xnove this application jointYy 

under the provisions of Rule 4(5) (a) 

of the Central Administrative Tribunal 

(Procedure) Rules, 1987. Prayer 

allowed. 
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Notes of ,  the_Registry 
	

Dite 	 Order of the Thbunal  

Application is adinftted. Issue 

notice on the respondents by registered 

post. Written statement within four 

weeks Notice returnable on 5.5.2000. 

List oon 5.5.2000 for written 

statement and further orders. 
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5.5.00 	 Written 	statement 	has 	been 

filed. The case is ready'for hearing. 

List for hearing on 5.6.00. 

6y-- 

Member 

Heard Mr.K.K. Phukan, learned 

coUnsel for the applicant and Nft.B.S. 
Basumatary, learned Addi.CGSC for the 
respondents. 

Hearing concluded. Judgment 
delivered in open Court, kept in 

separate sheets. 

Application is allowed. 
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A, • No. • • • • 	• • • • • • • • of 2000 

0 •  

DATE 0FDECISI0N6 

pITI0R( 

Shri Hem prasadB 	 — 	— — —  

Mr. K.K. Phukan 	
ADVOCATE FOR THE 
PETITI0N( 5 ) 

-VERSUS- 

Union of India & Ors_ - 	- - - RESP0ND 

ADVOCATE FOR THE 
Mr.B.S. Basumataryj Addi CGSC  RESPONDENT 

-- TT ' 

TH HONtBLE MR. D.C. VERM, MEMBER (JUDICIAL) 

THE HON'BLE 

! 

may be allowed to 
see the 

Whether Reporters of local papers  
judgment 7 

To be ref erred to the Reporter or 
not 7 

whether their L.rdshiPs wish to see the fair copy 3f the 

judgment 7 
Whether the Judgment is tob ôirculat to theOther BnC 

S 

Judgment de1ieredbY HOfl'blC 	.D.C. verma, 	
(Judi) 

(\J 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

2i2JJ-2....QF 2000. 

Date of Order - June: 5, 2000. 

THE HCN'BLE M. D.C. VERM, JUDICIAL MEMBER 

1.' Shri Hem Prasad Borah, 
S/C Late Umeshch Borah, 
Upper Division Clerk,S.S.B., 
North Assarn Division, 
Tezpur, Assam. 

Shri SuryaKumar Saikia, 
S/U Late Mikheswar Saikia, 
Upper Division Clerk, 
North Assam Division, 
Tezpur, Assam. 

Shri Bhabani Sharma, 
S/C Late J. Sharma, 
Upper Division Clerk, 
North Assam Division, 
Tezpur, Assarn. 

Shri Lakhi'Phukon, 
s/o Late D. Phukon, 
Upper Division Clerk, 
North Assarn Division, 
Tezpur, Assam. 

5.1  Shrimoti Kunjalata Rava, 
Daughter of Late Jogen Rava, 
Upper Division Clerk, 
North Assam Division, 
Tezpur, Assam$ 

Shri Ashok Kumar Das, 
S/:0 Late Haren Das, 
Assistant, 
North Assam Division, 
Tezpur, Assam. 

Shri E.N. Saikia, 
s/o Late C. Saikia, 
Assistant, 
North Assam Division, 
Tezpur, Assarn. 
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Shri Golap Ch Saikia, 
s/c Late Nomal Ch Saikia, 
Accountant, 
North Assam Division, 
Tezpur, Assam. 

Shri Jew Ram Boruah, 
S/C Late Sobha Ram Boruah, 
Driver, 
North Assam DivisiOn 
Tezpur, Assam. 1  

Shri Bidya Nanda Das, 
S/0 Late Ghana Kanta Das, 
Driver, 
North Assarn Division, 
Tezpur,' Assam. 

ii: Shri Bhadreswar Das, 
5/0 Late Homeswar Das, 
Driver, 
North Assam Division, 
Tezpur, Assarn. 

12 0  Shri Kalyan Singh Mahato, 
5/0 Late Ramsing Whato s  
Driver, 
North Assam Division, 
Tezpur, Assam. 	- 

13.' Shri Tankeswar Math, 
s/c Late Tulai Ham Nath, 
Steno. III, 
North Assam Division,' 
Tezpur,'ASSam. 

14 0  Shri Nitul Saikia, 
S/OShri Minin Kr.Saikia, 
Lab: Technician, 
North Assam Division,' 
Tezpur, Assarn.' 

15 41 ShrI Ravendra Ghamoli, 
sf0  Shri M. N • cha rnoli, 
Stenographer,. 
North Assam Division,' 
Tezpur, Assam. 

16.1 Shri Krishna Kumbhakar, 
S/C Late Sidhi Kumar, 
Nursing Assistant, 
North Assam Division, 
Tezpur, Assarn. 1  

17.1 Shri Gaya Prosad IBalmiki, 
5/0 Lte Sutelai Balmiki, 
Peon, 
North Assam Division, 
Tezpur, Assam. 
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'-3-. 

18.1  Shri Lila Ballav Sharina, 
Late Deo Narayan Sharina, 
Peon, 
North Assam Division, 
Tezpur, Assarn. 

Shri Chandra Kanta borah, 
S/O Late Dharrneswar'Borah, 
Peon, 
North Assarn Division, 
Tezpur, Assam; 

Shri B. Prosad, Peon, 
sf0 Late S. Sharma, 
North Assarn Divi•sion, 
Tezpur, Assam.' 

21.1 Shri Gan'esh Malakar, 
Sf0 Late Radha Kt. Malakar, 
Peon, 
North Assam Division, 
Tezpur, Ass am. 

221. 1  Shri Dhansingh Sonari, 
S/O Late Harka Sona:ri, 
Peon, 
North Assam Division, 
Tezpur, Assam. 

23. 1  Shri Wabor Roy, 
sf0 Late Lawa Ram Roy, 
Peon, 
North Assam Divjsion, 
Tezpur, Assam. 

24 Shri Ranjit Dutta, 
sf0 Late Kenailal Dutta, 
Peon, 
North Assam Division 
Tezpur, Assam 

(All the applicants are serving in the SSB, 
North Assarn Division, Tezpur, Assam). 

- MPLICANTS 

By Advocate Mr. K.K. Phukan. 

- Versus - 

1. Union of India, 
represented by the Cabinet Secretary 
to the Govt of India, Bikaner House, 
Sahjahan Road, New Delhi. 

2.1  The Director General of Security 
Block—V (East) R.K. Puram, 
New Delhi. 

page 4... 
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3•J The Director, 
S.S.B. Directorate, 
R.K. Puram,New Delhi. 

The Divisional Organiser,S.S.B., 
North Assam Division, Tezpur, 
Assam. 

- RESPGNDj'T 

By Advocate 1.B.S. Basurnatary, Addl.CGSC. 

JUDGMENT AND CRDER 

() 

Heard Mr.ICK. Phukan, learned counselfor the 

applicant and Mr.B.S. Basumatary, irned Addi. G.G.S.C. 

for the respondents. 

All the 24 applicants in the present O.A. are 

serving in the Special Service Bureau, North Assam 

Division, Tezpur. All the applicants belong to nonxecutive 

personnel and their grievance is that 54 applicants in O.A. 

No.353/99 have been granted Ration Allowance which has been 

refused to the present applicants only on the ground that 

they were not the parties in the earlier O.A. and the 

benefit of judgment in the Central Administrative Tribunal 

is :not automatically extendable to the nonapplicants. The 

applicants have claimed payment of Ration Money Allowance 

as has been allowed by the respondents to the similarly 

situated non—executive personnel in persuance of various 

decisions of this Tribunai. 

The learned counsel for the respondents has raised 

two objections - (1) that the applicants were not the 

parties ...; 
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parties in the O.A. filed earlier. The second objection 

is that the applicants are nonexecutive. 

4,1 	The earlier decision of the C.A.T. given in O.A. 

No.4103/99, 245/95, 220/98 and 353/99, copies of which 

have been annexed as Annexures—V to VIII to the present O.k. 

has been relied on by the applicants. A perusal of these 

decisions shi that the Tribunal granted Ration Money 

Allance to non—executives by these orders. It has been 

also found that the respondents have paid Ration Money 

All,ance to the nonexecutive personnel. The earlier orders 

were complied by the respondents and Ration Money Allowance 

was paid to the non—executive staff who were parties to the 

earlier O.A. This has not been denied by the learned counsel 

for the respondents. As the present applicants are also 

similarly situated persons they are entitled for Ration 

Money Allowance even though they belong to non..executive. 

The other ground of the learned counsel for the 

respondents, that the applicants are not parties in the 

earlier O.A. and so they are not entitled to the said 

allowance has no merit. 1  Even if the present applicants 

were not parties to any earlier 0.As, the applicants are 

entitled to relief which has been granted to similarly 

situated persons. Deviation therefrom would amount to 

arbitrariness and discrimination. The respondents' refusal 

to grant Ration Money Allowance on the ground that the 

applicants were not parties to the earlier O.A.,thu 

has no merit. 

AX  

page 6 
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60;4i 	In view of the discussion made above, I hold that 

the respondents have arbitrarily denied the benefit of 

Ration lvbney Allowance to the present applicants. Accordingly, 

the respondents are directed to pay Ration Money Allowance to 

the applicants with effect from the date the allowance became 

admissible to Tezpur on the strength of Annexure—Ill dated 

23.T9.97 or from the date of their actual posting in Tezpur 

whichever is later. The compliance of the order shall be 

made wthin 3 (three) months from the date of communication 

of this order. 

	

7. 	O.A. is accordingly, allowed.1  No order as to 

costs. 

( D.C. VERM4. 
MELIBER (.IIJDICIAL) 

mk 
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IN THE cENRAL ADMINISTRATIVE TRIBUNAL ::: GAUHATI BENC? 
• 	 GUWAHATI. 

• 	 (An Application U/s 19 of the Administrative Tribunal 

• 	 Act, 1985) 

O,A.Nb. 	 /2000 

1, Shri Hem Prasad Borah, 

• 	 s/c Late Umosh ch. Borah 

Upr Division, clerk, SSB 

North Assam Division, 

Tezpur, Assam. 

- 	 2'. Shri Surya Kumar Saikia, 

s/o Late Mukkieswar Saikia, 

Upper Division Clerk, 

North ASSaIrI Division, 

Tezpur, ASsam. 
3. 

shri Bhabani Sharma, 

s/o Late J.Sharma, 

]pper D4vision, Clerk, 

North Assam Division, 

• 	 Tezpur Assam, 

• 	 4. Shri- Lakhi Phukon, 

• 	s/a Late D.Phukan, 

-Upper Division Clerk, 

• 	 - 	North ASSaXn Division, 

Tezpur, Assaxn. 

S. Shrimoti Kunjalata Rava,, 	- 	- 	• - 
dthughther of Late Jogen Rava, 

• 	 Upper Division Clerk, 

• 	 North Assam Division, 

- 	 Tezpur, Assain. 

6. hri Ashok Kumar Das, 	• 	 • 

• 	 - 	s/o Lat&Haren Das, 
• 	Assistant, 

North Assam Division, 

Tezpur, ASSarri.. 

4 



Shri B.N.Saikia, 

s/o Late C.Saikia, 

Assistant, 

North AsSam Division, 

• 	 Tezpur,Assam. 

Shri Go].ap ch. Saikla, 

s/o LateNornal ch. Saikia 
• 	 - 	 •' 	

Accountant 

• 	 North As-sam Division, 
• 	 ' 	 Tezpur,Assam. 

Shri Jew. Ram Boruah, 

s/o Late Sobha Ram Boruah, 

- 	 Driver, 

North Assam Division, 	
- 

Tezpur, Assam, 
S 

S 

1O.Shri Bidya Nanda Das, 
/ 

s/o Late Ghana Kanta Das,' 
• 	 Driver,1' 

• 	 - 	- 	 •• 	 North Assam Division, 

Tezpur, Assam. 	 • 	• 

11. Shri Bhadr@sr Das, 

5/0 'Late Horneswar Das, 

• 	 Driver, 
- 	 North ASSSm Division, 

Tezpur, Assarn, 
	

S 

- 	 • 	

12. Shri. Kiyan Singh Mahato, 

• 	 S 	 • 	 5/0 Late Ramsing Mahato, 

• 	 • 	 Driver 

North Assarn Division, 

Tezpur, Assam, 

• 	 • 	
• 	 13,shri Tankeswar Nath, 

• 	

• 	 5/0 Late Tulal Ran Nath, 

• 	 steño.III 
- 	

S 	 North Ass-am DiVision, - 

• 	 Tezpur, Assam. 

• 	 • 	 cont 	. .3. . 

/ 	I. 	
• 	

• 
c 

S- 
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 Shri Nitul Saikia, 

5/0 Shri Muniri Kr. Saikia, 

Lab. TechniCian, 

North Assam Division, 

Tezpur, Assarn, 

 Shri Ravendra chamoli, 

5/0 shri M .N • chamol i 

stenographer 

North Assam Division, 

Tezpur, Assãrn. 

• 	 16. Shri Krishna Kurnbhakar, S  

s/o 	Late Sidhi Kurrtar, 

Nuraing Assiatant, 

• 	 .. North Assam Division, 

Tezpur, Assath, 	. 

 shri Gaya Prosad Balmiki, 

. s/c Late Sutela]. Bãlmiki 

Peon, 

North Assam Division, 

• Tezpur, Assarn 	. 

 Shii Lila Ballav sharma, 

Late Deo Narayan Sharraa, 

• 	 .. Peon, 

North Assaxn Division, 

TezpLlr, ASSaXn, 

 Shri chandra Kanta Borah, 	S 

2/0 Late Dharmeswar Borah, 

Peon ,  
North Assam Division, 

Tezpur, Ausam. 

20. Shri B,Prosad, 	Peon 

s/o Late s,sharma, 	
.. 	 S 

North Assam Division, 

• Tezpur, ASsarn, 

S . 	 S 	
cont, . . 4. . 
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Shri .Ganesh Malakar, 

5/0 Late Radha Kt. Malakar, 

Peon, 

North Assarn Division, 

Tezpur, Assam, 

Shri Dhansingh Sonari, 

s/o Late Harka Sonari 

Peon", 

North Assarn t'ivision, 
Tezpur, Assarn, 

51w! Guabor Roy, 

5/0 Late Lawa Rain Roy, 

Peon, 
North Assarn Division, 

Tezpur, Assarn. 	 •/ 

Shri-Ranjit Dutta, 

5/0 Late Kanaila). Dutta, 

Peon, 

North Assam Division, 

Tezpur, Assarn, 	
0 

(All the applicants are serving•n the  
North Assam Division, Tezpur, Assain). 

. . . . . APPLICANT. 

-VERSUS- 

1. Union of India, 

represented by the Cabinet Secretary 

to the Gcvt, of India, 

Bikaner House, Sahjahan Road, 

New Delhi. 

2, The Director General of Security 

Block-V(East) R,K,Puratn, 

New Delhi 

The Director, 

SSB Dire&torate, R.K,Puram, 

New Delhi, 

The Divisional Organiser, SSB, 

North Assam Division, 

Tezpur, Assam. 	....... RESPONDENT., 

fJ 	A4& 
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••.• 

1 PARTICULARS OF THE 0RDR AGAINST WHIcH THE APPLICATION 

IS MADE: 

Illegal and arbitrary actIon of the authorities 

is not allowing th applicants to draw Ration Allowance 

although Ration Allowance has already been granted to 

the executive staff with effect from 8.11.94 

2 :& JURISDICTION CF THE TRIBUNAL. 

The Appllcan€s declare that the subject matter 

of the order against they want redressal is within the 

jurisdiction of the Hon'ble Tribunals 

3. LIMITATION: 

The Applicants further declare that the ein$tant 

application prescribed ulder section 21 of .  the Administra-

tivé Tribtinalct., 1985, 

4 0  FACTS OF THE cASE. 	 • 

I) 	That the Applicants hereof are, all non-executive 

personnel serving in the special Service Bureau (herein 

after referred to 46 SB) at the disposal of the Divisional 

Organizer, North Assam Division s  Tezpur, Assam, which is 

- a Department under the Cabinet Secretary to the Govt. of 

India. 

ii) 	That the Applicants have a common grievance and 

interest in the matter in question and as such they are 

filing a common and single applicationz inasmuch as the 

relief sought and, if granted, to them will be equally 

• applicable to all of them as they are similarly situated 

and Ii order to avoid mu.-ltiplicityof litigations. AS 

such the - Applicants crave leave of this Hon'ble Tribunal 

t 

cont.,6.... 

e'rrQi 
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to allow them to file a common and single application 

as provided in Rule 4(5)(a) of the Central Admini 

trative Tribunal (Procedure) Rules, 1987. 

iii) 	That the Applicants respectfully state that 

the Govt. of India set up the Directorate General' of 

security (D.G.54n short) in the year 1962 under the 

Administrativecontrol of the Cabinet Secretary for 

s'ome specific purposes which in a multi-role, muiti-

disciplinary organisation comprising four agencies, 

viz. Special 5ervice Bureau, (ss.B) , Aviation 

Research Centre (A.R.c), Special Frontier Force(s,F,F,) 

and chief Inspector of Armaments (c.m,o.A.). 

&v) 	That the Applicants respectfully state that 

the Cabinet Secretariat, vide letter No.A-2011/4/86-EA-

'II dated 18.12.87 addressed to the Director, Planning , 

Directorate General of Security, informed that certain 

concessions were granted to the staff of SS.B, SP.F., 

C.I .0 A and Director of Accounts and the said 

concessions were listed In Annexure-I. In the said 

letter it was also mentioned that for some ô'.f the 

concessions, the various hardship locations had been 

categorised as 'B' and 'C' stations as mentioned in 

the Anriexure-Il to the letter, In the said letter, 

it was also mentioned that for the purpose of house 

rent allowance , concessions to .the various categories 

• 	 of staff, the equation of posts as listed in 

Annexure-Il to the Cabinet Secretariat order dated 

28.10,86 would also be applicable in respect of the 

• stff of SSB, 5FF, CIOA and Eirector of Accounts. 

A photocopy of the said letter dated- 

18.12.87 alongwith two annexures are 

annexed herewith and marked as Annx-I, 

F 
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v) 	That the applicants respectftxlly state that 

from the said letter and anriexures, it would be ample 

clear that certain concessions were granted and in the 

instant case the concessions mentioned at Si.No.1, 

• 	 i,e. Ration Allowance and serial No.7 , ie. Hbuse 

- Rent allowance wou.ldbe relevant. 

The House rent allowance to the executive 

cadre was made admissible to the personnel of other 

cadre also of the corresponding level except in the 'case 

of S,S4B Battalions personnel and Deputy Commandants! 

Company Commandrs/ Assistant Company Commandants of 

	

-, 	S.F.F and also those on deputation in the $.F.F. £ rpm 

.theArmy 

The Ration Allowance was granted to the 

ranks of Field Officers and below to the persànnel 

serving in the locations categorised as IB I  and 'C .'. 

-• 	 vi) 	That the Applicants respectfully state that the 

order dated 28.10,.86 mentioned in letter dated 18.12,87 

(Annexu.re-I) was an order from the Cabinet Secretariat 

whereby the sanctior of the President of India was 

conveyed to the equation of posts'llsted in Annexuie-A 

in various cadres-of corresponding level in Aviation Rd 

Research Centre to that of the executive cadre. The 

	

• 	present applicants have been' 	equalised with the 

Field Officers and below and an per the said equation, 

the applicants were paid House Rent Allowance from 

1987 itself 

A photocopy of the said letter dated 

28.10,86 alongwith enclosures is 

anneed herewith and marked s 

• 	 Annexure-Il hereof. 

cont. • .8 . . 
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Vii). 	 1rht the aoplicantsrespectfu.11y state that 

as per ANNEXUP1-II, Tezpu.r was not categorised as either 

'B' or 'C' locations and as such the personnel serving 

at Tezpur were not granted, the Ration Allowance concession 

initially. Be. itstated that the Directorate General of 

Security, by orddr o.9/S$B/A2/96(1)-NA'.2766 dated 23rd 

September, 1997 in exercise of\powers conferred in him 

S 

	

	as the Head of the,Department , sanctioned the classif 1- 

cation of TezpurHx as category 'B' station for the purpose 

of various concessions granted.. 	- 

A photostat copy of the said ltter 

dated 23. 9  97 is annexed herewith . and 

marked as ANNEXURE-Ill hereof. 

That the applIcants resctfully state that 

after Tezpur wascateorised as 'B' category station, the 

employees of the SSB serving at Tzpur became eligible fo 

getting th ration alloviance, 

Th.t the applicants respectfully state that 

the Directorate General of SecUrity by order No.9/SsB/A-2/. 

8\6(1)-AP dated 8.11.94 in exercise of powers conferred, in 

• . 	. 	hith as the Head of the Department , sanctioned the 

• 	 classification of certain stations in Arunachal 	desh 

DIVISIOn as category IBI and C' stations for the 

purpose of various concessions granted. 

Be it further stated that Additional concss- 

* 	ions including' the Ration Allowance was made admissible 

tok the A.R.C; personiiel vide letter 'To.A-27011/4/86-EA-II 

- . 	 (A) dated 6.12,87. , 

A photostat copy of the said le tter ,  

- 	dated 6. 12',87 is annexed herewith and 

. 	 marked as Annexure-IV hereof. 



HOwever, while the concerned authorities of 

both the S.S.B Arunacha]. Division and A.R.C. Doomdoma 

declined to grant the ration allowances in pursuance 

of the aforesaid leters, the S.S.B. personnel of 

• 	 . 	Itanagar of Arunachal Division on earlier occasion filed. 

an O.A. being N6.103/99 (Shri OS.Rao and others- Vs- UOl 

• 

	

	 & others) before this Hon'ble Tribunai which Was 

finally d.ispbsed of vide Judgement & order dated 8.9,0 99 

allowing the.prayer of the applicants. 	-. 

A photostat .copy of the aforesaid 

judgement dated 89.99 is annexed here- 

with and marked as Annexure-V, hereof.. 

Thatapart a reference may be made to O.A. 

No.245/95 (sri Eishnu Prasad Saikia & ors -Vs-- UOI & 

ors) which were filed by the A,R,C. personnel before 

this Hon 1  ble Tribunal while the concerned authorities 

denied to glant•ration allowances and the Hon'ble 

• 	Tribunal finally disposed of the matter vide judgément 

and orders dated14.6.96 and 21.41999 respeceively 

allowaing the prayeE of the applicant in both the 

cases 

A pbotostat copy of the said 

- . 	 Judgemerit dated 14.696 passed in O.A' 

Ho245/1995 and 21.4.1999 passed in 

0A. No.228/1998 are annexed herewith 

- - 	 • 	 and marked as Annexure VI & VII 

	

- - • 	respectively herewith, 

x). 	That apart a reference may be made to O, 

• 	 No.353/99 ( Sri Tua Ram Gogoi & other -vs- uol & 

-- 	others) which were filed by the S.S.B. staff of 
/ 

• 	 - 

	

• 	 • 	 - 
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• 	North Assam Diviion Tezpur before this Hon 1 ble 
S 	

Txibunal while the concerned authorities declined to 

	

- 	grant the Ration Allowances and the Hon'ble Tribunal 

finally dispoed of the matter vide Judgement and orders 

dated 1.12.99 aliwing the 54 applicants for drawar of 

Ration allowances, 

•Photostt copy of, the said judgement 

	

• 	
dated 1.1299 passed on O.A. No.353/99 

is annexed herewith and marked as 

Annexure-VIlt herewith. 

• 	xi) That the applicants respectfully state that the 

applicants took up the matter with the appropriate 
• 	

authorities praying that they be paid Ration Allowance 

• 	•: 	due to them and in reply the Divisional Organiser, NA 

Division, Tezpur informed vide his Memoranda No.10/NAD/P-9f. 

RMA/99-2000/1766-68 dated 282,00 and No.V/ACCTT/3(1)/99-

2O00/vol.III/187475 dated 9,2,2000 that the Ration 

Allowance is not adrni'ssible to the non abplicant of the 

OA. 

Photostat copies of aforesaid Mëmoraflda 

• 	
dated 28,2,00 and 29 4 2.00 are annexed. 

	

• 	 herewith and marked as Annexure - IX and 

Y. respectively, 

• xii) That the applicants respectfully state that the 

Ministry of Finance, Department of Expenditure vide their 

U0 No.C-228/E.III(B)/99 dated 610.9 informed the all 

• 

	

	 -ôoncerned that the benefit of Judgemnt of the CAT is 

given only to the petitioners and the same is not 

autornaticaU.y extended to the non petitioners. 

Aphotostat copy of the aforesaId U0 

is annexed herewith as annexure-XI. 

• 	 cont,..11..., 
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• 	xiii) 	That the appl.icants respectfully state that 

though as per concessions granted vide letter dated 18.12.87 

the applicants were entitled to Ration Allowance after 

Tezpur was categorised as a 'B' station, the authorities 

had not granted the same to the applicants. The applicants 

had represented before the authorities and action was 

- 	taken by the respondents and applicants were expecting 

that the authorities would give them the benefit otherwise 

due to them and as such the applicants being faithful 

and loyal Government servants , were waiting for the outcome 

of their representations. 

That the applicants most respectfully 

submit that the similarly'situated persons have been 

granted ration allowance, however , the ap')licans have 

been deprived of from the same. 

/ 

That the applicants most respectfully 

stthmit that the instant O.A. is squarely covered by the 

Judgement and orders dated 14.6.98 passed in O.A. No.245/ 

95 by this HOn'.ble Tribunal, Judgernent and order dated 

17.7.98 passed in O.A. No.89/96, Judgement and order 

dated 21.4.99 passed in O.A. No.226/98 and Judgement and 

order dated 8,9,99 passed on O,A. No.103/99 and Judgement 

e and order dated 1.12.99 in O.A. No.353/99 by this 

Hori'ble Tribunal. 

5 GROUNDSFOR RELIEF WITh_LGAL PROVISIONS: 

i). 	 For that the action of the authorities in 

denying the Ration Allowance to the applicants is illegal, 

arbitary and highly discriminatory and as such this is 

a fit case where this Hon'ble Tribunal will exercise 

jurisdiction and grant relief, 	 1. 

cont... 12....  



• 	 - 	
• 

II) 	 For, that the applicants have been discriminated 

against in not allowing, the benefit of Ration Allowance 

although they are similarly situated with those of the 

Aviation Research Centre, Doomdoma, Numaligarh, SSB, Aru-

nachal Pradesh Division, Itanagar and SSB, North Assam 

DiVision, Tezpur who have granted the benefit of Ration 

Allowance as per order of' this IIon'ble Tribunal and as 

such the action of the authorities is bad in law and liable \ 

to be set aside, 	 S  

• 	 III) 	 For that since the similarly situated 
1 	

.•person of the ArRnC. Doomdoma, Numaligarh as well as 

., 	the SSB, Itanagar , Arunachal Pradesh Division arid SSB, 

• 	 Tezpur, North Assam DIvision have been granted Ration 

- 	Allowance , the applicants are entitled to Ration Allowance 

and since the sare has nçt been granted to them , the 

aplicarits have been seriously discritrtinated against 
- 	 I 

resulting in violation of the provisions of Article-14 , 

and 16 of the constitution of India, 

• 	
IV) 	 For that in any viewof the matter, the 

• 	 action of the authOritiCs in discriminating the 
ft 	 ( 

• 	applicants and denying them the ration allowance otherwise 
• 	

due to them in bad- in law and liable to be set as±de 

6.. DETAILS OF THE REMEDIES E)U-IAUSTED. 

- 	 The' applicants had already submitted 

• 

	

	 representations which were duly forwarded to the comptent 
11 

aithoities but nothing tengible has been done so far, 

/ 

7, MATTER NOT PRE\IOUSLY FILED OR PENDING WITH ANY OTHER COURT: 

The applicants further declare that they have 

not pre\riously filed any application, writ petition or suit 

"S . 



- 	- 	 L 
v 

regarding the matter in respect of which this application 

has been made before any court or any other authority or 

any other bench of the Tribu.na. nor .any such appilcation, 

writ petition or suit is pending before any of them, 

8, RELIEF SOUGHT: 

- 	 S 	
It is, therefore, most respectfully 

prayed' that Your-Lordship would graciously be 

• 	 pleased to admit this application, call for 

- 	 the entire records of the case, ask the 

respondents to show cause as to why the applicants 

should not be granted the benefit of Ratipfl- 

• 	 Allowances with effect from 23,9.97 as has been 

• 	 granted to others who are similarly situated 

persons and after perusing the cause or causes 

shown, if any, and hearing the parties, direct 

that, in view of the facts and c ircurnstanceS - 

-. 	 of the case, the applicants be granted Ration's 

• 	 Allowance with effect from 23,9.97 as admissible 

as has been granted to the similarly situated 

persons of Aviatidfl, Research Centre. Doomdoma, 

Nuinaligarh and SSB, Itanagar, Arunachal Pradesh 

• 

	

	 - and SSB, North Assam Division, Tezpur and for 

pass any other order/ orders as your Lordship 

• 	 may deem fit and prolEr. 

AND for this the applicants as in duty bound shall ever pray, 

S  9 INTERIM ORDER, IF ANY PRAYED FOR:' 

NIL 

• 	 cont...14..... 	S  - 
5 \ 

• 	 5- 

• 	
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Does not arise The aoolicants will be presented 

personally by the Advocate of the app1icants 

PARTICULARS OF THE BANK DRAFTPOSTAL ORDER IN RESPECT 

OF THE APPLICATION FEE: 

7°' 

• 	 12. LIST OF ENCLOSURES. 

AS stated in the Index 

VERIFICATION 

• 	 I, SHRI 	1 PRASAD BORMI, son of Late 

• 	 Umesh ch Borab, aged 56 years at present working as 

Upper Division clerk,.in S.S.B. , North Assam Division, Tezpur 

• 	 do hereby solemnly affirm and state that I am one of the 

applicants in the accompanying application and the contents 

or,  paragraph 7,8,9 and 10 of the said application including 

those made in this verification are true to the best of my 

• 	knowledgc and belief and those made in paragraphs 1,2,3,4(1), 

(iii) , (iv) , (v) , (vi), (vii) , (vii), *x#ity  

	

(x) , (xi) , (xii) , (xiii) 	(xiv) 	(xv) , 6,11 

and 12 are true to the best of my information which have 
been derived from the records, I being one of the applicants 

have been authorised by other applicants to sign this 

* 	
verification on behalf of them4 

• * 	 I do hereby verify and sign this verification 
this the 	th day of March, •2000 

Date:' 	.- 

Place: 	
SIGNATURE OF THE APPLICANT..  
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NC). A.27011/4/86 , II 
Govenuient 

 
of india, 

Cabifiet, £ecretarlit, 

l3ikaner house (Innexe), 

thahjdhan fload 	 - 

	

• 	 New Delhi. 	 - 	

0 

New Delh., the 13.12.87. 

lo 

jhe L)ixector (PLinn1y), 

	

• 	 Directoite General of 	cuiity, 	
0 

Last, lilt) dc , It.K . Purarn, 	 0 

New Dellii_66. 0 	
0 

Subject:... Grant ot coflcessions to the staff of' SEB, SFF,C.IO.A. 
and Directorate of ACCoJr1ts. 	 ,• 	 . 

• 	• 	 0 	

0 :, 	 . 	* 
I am directed to convey the sanction'of the PreEidQnt 

to tI grant of,  concossjdns mentioned i the Annexure_I toth. 
0 

	

• 	various categories of staff of SJ3,sFF, CIOA.a.nd Directorate 0 0 

of AcCounts subject to the rstrjctjone indicated.thereib on 

the pattern of the. Res,arch & Analysis Wing
0 
 ofthis 	0 0 

	

0•,f 

Secretariat 

These oxders will take effect w.e.f. •Ivt August, 1987. 	
0 

FoXfiolljo of the Cozlcession the. various hardship 	
0 

locations have been c'ateyoirjsed as 0 6 9  & ICI stations as 	0 0 0 

jndjcatecj,jn Arinexuro_il to this letter. However, if the Heads 

of the -Department s fee], at certain times that certain locations 

or assignments have become 
0 specjally'Jiazardous and there js. 

a specific increase in the threat to the. personnel' nd/or 	0 

premises, they can determine on meritsthe criteria of hardship 

and the period for wh,ch such locations may be categorjsed as 

belonging to c.tegory 'B' & •' stations after recording.the 	0 

reasons in writing.  

• 4. 	For the putpose of House Hon -I M iowune COIlCosSiofla 
to the vurlous catOqorj 	of staff, t}e ('uat ion of posts as 0 

listed in AIIOxure_ 1 I0 to the Cibinet Secretariat's Order No. 
A-1IOJ6/6/8--D0_i dated 28.10.86, will (1so be appiCab1e in 
respect 0 of the staff of S.I3 • FF. CIQA I)irectr,:1t 

.- 	- 	-• 	0 



t 

2 

5. 	jhls 1uo, wjih OW COnCUrrCflC of the Minigry 

of Fjniuci v1d t.h&1r U.O. NO. £-14211/StVU7 djted 10.8 .87 

reid with IJO Ik). 1151/Dir.Fi (S)/31, (Idteil 2nd DeC.1987. 

Ii 
Yours faithfully 

Sd/- 

End: ArneXULe-1 . ii. 	 ( R.K.GP.NGAR ) 

DLiPUIY sLLUErAHY( R) 

Uopy t :- 

Shri H.B. Jushri, uirector, SB, 

Nij .Goni. u.K. bixni; 	VM, IG 

G.B. MathuL Dy. IJlLeCtOr of ACCOOI'itS. 

Lt. Col. K.K. Uhandari, CIOA. 
shrI J . Sutirarnarilari, Director iF), 

LhX1 K.K. Uitt.i, Dy. IJIXOCIoL of ACCOUIIt5 (SW). 

Order File. 

OFFICE OF THE Dlvi 	 A. DIVN ITANA. 

No. LE/F-9/97-90/27 	 Dated : 20/11/97 

Copy to :- 	 S  

I. The Corndt., 	513:uirrin'J/Pae.r/rezu 	for thfolrnatiOfl and 

necessary action. W.V.t. 

your vign,il No. 4724 dt..5.1O.97. 

H 
Sd/— 1llQyibe 

AREA ORGANISEFt (5) 

L)IVt. .IIDfl52 St3 :11 ANAGAIl. 



	

• 	 .. ANEXURE TO TH CASINEI SECTT. LTER NO. A.2701i/4/86—EAII 

	

• 	DATED 1 5 DECER, 1987. 	 ••: 	 - 	. . 

£1 	\ature of the 	Extent of the concession granted 	 Remarks. 

	

No. 	C0flC5SOfl. 	 . 	 - 	 .. 

	

. - 1• ---------- - 	

- - S S - W - 

3. 	 . 	 . 	4 

For the stations which are declared 
a 'belonging to category 'B' and 'C 

by th.e Head of the De3ar'tment under 

the cowers now deecated to hi', th 

same rates will aoply. 

1) Allowance 	A hardship allowance-C R. 25% of basic pay 

subject to taxium of Ris.4C/—.p.m. in 

reEpec-t of. category 'C' and 12.5% of basic 
subject to rnaxiu of Fs. 230/— p.m. to 

category 'E' stations other than those 

situated in t h e- 
 North 	te 	recion 

AflQThfl & Nic-obar Is:and an: LkshY.'P, 

where scial all 	ncC is already 

- snctioned. 

2; Rtn A110';.ance . 	ition Allo.anCe to tne ;an of Fieid 
Oficers and below at th following rates 
exc&-tinQ SiB Sn. personflel and D y. Conidt s/ 

cey.corndrs/Asstt .ey.or1:s of iFF and 

also those on deputation in thE SF? from 

t be. Army: — 

Cor1 



kk 

:: : : : : : : : : ::::: ::::::: :::::::::: 

Location 

Category IBI 

Stat ions 

Category 'C' 

Stations 

Rates 

As adjs.jbie froc  
time in t:e Sorce: 

in peace  

As adjsible fr 
tire. in the '5F in 

areas. 

4:... 	 . 

Sec:ity Force 

tin-  .e tc 
cpe:at ional 

3) 	c:thin; i) A non_refundable c1ohinc ::a -rt of 

Rs.3O/— for staff other then 553 n. 

personnel and Dy .Cornd s/Gay .CcrdrE/,sstt. 

Co.y.Comdrs of 5FF and also thesa ofl 

deputation in the EFF from tr&Arny,  

posted in Category B . C stations and 

located at or higher than 	Do IVtrs. above 

WSL and Re. 2000/— for staff posted at 

category E&C stations and located het'een 

1500 and 3J00 3tre. ebve y 	one t j,e grant. 

i) The anount •ill be paid E5 an 

advance and will be adjured c 

receipt of the joining recrt 

the hardship location and 

cert 	that the adva.:e 

been utilised for the pu::e 

it was i'ntende. 

p 

cortd .. 



FA 

ii) -.enewal grant at the rate of 500/- 	 (II) This : ontifbn_ l e  

• v.a. for locations at or higher 	 aiiowanae will be adrnissible only 

•than 3000 itrs. abve1, 	and 	 to those personnel who are posted 

• 303/- p.a. for locatiori 	
n ceory '' & 'C' loCatons for 

between 1oci and 30C0A'trs. above 	 a period of net less than 2 years. 

s in cateco:y 'B' & C 5ät1Ofl5. 	 I ce the officer returns from 

- 	 Dosting frou category 'B' a 'C' 

locations earlier/ tfl 2 years 

at hs own recut, he Will be 

• 	 asked to refund proportionate 

sharf pf the clothing grant. 

The flead.of.the0rgariiSatiO 

at their own cicret 	w ion ithin approV 

pare€er, canclessify any lo atio 

as belonging to category 'B' & 'C' 
station for tne- purpose of clothing 

grant (Though on the basis of height 

- 

	

	 alone it m a y notso qualify) based 

on other factorsuCh as severe 
- 

coritd.4 



: :: ::::: t ::TX±T ---- 
climate 	c. (e.c. 	narrow valley). The 

- 	
. 	 Head of the organisation will. got aoproved, well 

S&C11 TAA 	. Daily aulowancc'.àt jncreas 	rates 	
in advance, frc 	e th Cbin 	ectt 	 e ., the ;ara.J 

c1aifie 	c1as 	cites will be 	
ters for .ecle:iig en location a ec.valent 

adssible curing our to c t 	tecc y 	
to the c 

n- 	
tecort 'B' & IC? stator5. 

'B' & 'C' stat.ons. 

poerage and nil t' o 	. . 	 . 

cha;:es as adissi.ble under Supple— 	 S 

mentary Rules (vide Yin. Cf Fin.O.. NO. 

5(34)—EIV(B)/64 dated 6.10.55), for 	. 	 . 

cl5ified areas in Hina.Chal pradeh 	 . 	. 	 . 

will be adisEthle for tours to all 	 . 	
. 5 . 	 . 	

•..- 	 .5 	 . 

Catecory 'B' & 'C' stations. 	 - 

Leave Travel 	. 	1) &loyee.s other than SEB Bn.pe— .  

cession. 	sorrE1 and those 01 deputation in 

the SFF from the .ry.posted in 

.cateciTy 'B' &. 'C' locations will be. 

	

S . 	 .. 	 --..... S.. 

entitled to Leave Travel Concession 

óncea year against the nornIal' rules 

.ofone in 2 years. 	 . 

in case the eutloyeeS posted at category 'B' 
& 'C' 1octjàns has already.availed the LTC 

for the block year 1986-87 before issue of 

..this oidëi, that • Cofl essiori will be treated 

as pertaining to the calendar year, 1986. 

Cntd ... 5 
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In case of death, serios ilbess or 	 S 

• carrige of -a family rnebe:, whez€ the 	 S 

family resides separately, the ec - loec 

will be entitled to 50% of the x rail fa:e 	 S  
of the eititled c1e 	fo: trave. 
of residence of th. fani1y. If tr' 
erp1oye 	re to tLavej. r'ore tha 56 Kr 
by road either at the end of the 	une, 	 S 	 S  

• 	full bus fare for this journey will a1: 	 S 	 5 

• 	be rejithursed. 
5 	

S 	
S 	

5 	
5 5 

.Journy tire-. while Enloyees posted in category UP I .  

prcceedjnc on 	stations will be entitld to io±.Jng 
lQve, 	S 	

tiire between the point of d Utyd 
S 	 S 	 nearest rail head. 	 S  

House Rera 
S  Allowance 

• House Rent Allowance facilities aci-
ssthl. to the Executive cadre wjlI'be 

• admjssthle to the 'personnel of Oth€r • • 
cadres also of corresponding levels 
except in the case of SS5 En. personnel 
and Dy.Comdts/Coy.rs/,et .Coy.C-omdr 
of ."F and also those on deputaticn 	.. S 

in th2 SP fm. +k 	A... .' .  - - 	.-. - 	
• .'JI 	L'- 	 S  

Leave n their case pill C0rn'ence 

terminEte on the date the E1oyee reeche 

theraji -head nearet to. the .plce.oc dy .  
at Category 'B' &'C' station. 	S 	 S 

i.i) The journey tine shou1d be rea5orle 
e-d ifl be determined by the rescve Units. 
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as 

Ch coinpCflS 	 CSh COmp ° 
fo wotk o hoLiday  

f o r woxk on 	
adm15S1 to the staff of the 

holidays 	
cadLe upto the rank of Field. 0ffic5 in 

RW, will be adm1E51b to 
the lB  

• 	porso(lAS5l5' Steno9D3Pt1S 
and 

0ther 
daft of 1e1ecom Cip.har and M.T 

cadr0S 
who are drawifl basic pay of 

P.S. 9Q0/- ( .r 	 W iv1sed) and bel,c are not 

to 0vifl1e allOanC 

9 • 	
VeL(U1t t t1P0 	

will b p ro vided to 
for 

transpolt 	 th 	
tff cnyuq° tn nlyht hi(t s 

,tckinci them up anti to 
enablO t.hm to 

return to thei.L reside ce. 

j, ecutltj allow- 

ce to 

&eci'tati4 anU 

Acc0u0t5 adteSo 

ccutitY a1lowarU 	
.it the fLlowiflg rates. 

is sancLjonCd to the foll.owth9 category of th 

ta[f woiking. ì  

to a waximUrfl of 15% in 
each Gradol- 

Amount 

iJ/- p 
1) Loo(#c 	 . ,. 	

. m. 

I 	L eui .G .1.13 /uDC 	. 	 / 

lit) teflo .Gr.II/A551a1t 	ftb. 0/- p.m 

5octiO1 
0.ffi(r/ptiVate 

ct(JY/1 .r.i\. 	
s. 100/- p.a 

AS,  E 1iant DlLOCton/AL 

qinlr/1)Y .I)ItectoX 	f .,• 

ACCOUflL S . 	 •. . • 
	P.S. 2(X)/ 	p.! 
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fvexurcQ—ij 

Govern'nc?flt of India, 
Cabinet Socrctiriat, 

ikano L lou 	 p 
shahjahan hoad, 	 S  
New Delhi. 

Mo. A-11O16/6/i6-1iO 	 ntd., the 211th Oct .1986. 

U R I) E Ft 

Lubject : LX1(11l40II of ji'JUL ItiL AllovianCQ co,cossion to. 

other cadres of pJtG at par with executive cadres. 

jCf 	mCe• ARC lJtd. UD NO d\IL/ti-1/8U/t3, dat6d the 

15.9 .1906. 

2. 	 In coot. nuatlon o thisecrctarlat ].t:ttEr NO 

A49011/8/86-DO.1 dated the 10.5.1906, sanction of the 

president . is hereby conveyed . 	the equation of posts 

listed at AnriexUre 'A' tothi. . oXder in various cadres 

of corresprid1ng levels in the ARC to that of the execjtive 

cadre 	iii liii ,;.jjd 	rq.tr L tt ion cxcii sivoly for the purpose 

of paytient of House IlQat A11ownce as dn1 Ible to the 

eX(?Cut lye 	cj1r. 	 . 

3. 	 This .issuos with the concurrence of the 

Director (IF) v4.4o thcir Dy. No. 1799 dt. 1.10.1986. 

Sd / - 
(H.K. Gancjer) 

Deputy SeCrC?tTy(SR). 

iF 
hri H. 5warninathan, 

shri &C Roy Clioudhu 
Cabinet e crcL 'riat, 

shri J . 5ubranni6nl, 

New ii'lhi. 

Guard File. 

Dirctor, ARC, New Delhi. 

ry, Director of AcCounts, 
r4ev Delhi. 

Dixector(IF), Cabinet Sectt 

(H.K. (.iar1er) 

c 	t.. ii y 



,4 E;l  
Si. DeEjnatjofl and 	G.rITeporid1fly pcly 5cale of other. cadres. 

No 	pay scale of executive 

cadre. 

1.. 	5•F•Q, 	n 1, 	section Otficer 

Hs. 650-0-7 ,10-35- Accounts Officer 8-1200/- 

i10-I.13-3-OUO-A)- Piivte 	5ucret.ary 775-1200/- 

1OOO-3-4.)-J2O0/- r. 	P .A. 

S. Astt. Fire Officer 650-1200/- 

('. 	itt. Conunandarit 650-1200/- 

•7.j't.t. 	inqin'cr 650-1200/-. 

u. Astt. 	(Civil) 650-1200/- 

ur(JCO' 	Cr.l. 

9. Dcputy Work! 	;u2dt . 650-1200/- 

10. Asstt. Technical officer 650-1200/- 

11. Att. 	A(?roLcotne Officer 650-1200/- 

12. Att . Meteroliqist 650-1200/- 

33. Litrarian 650-1200/- 

2. 	pield Officer 1. 	Aci6t1nt 425-800/- 

Rs. 550-25-750- . 	Steno 6.1i(P.A.) 425-800/- 

• 3 	Accountant 00-900/ 

. 	 St.rjL'jOIi 	OffILCI 	 S  550-750/- 

•LibraLin 550-900/- 

Foreman 550-900/- 

it 	echn1ca1 OffIcer 50-900/- 

• 	Grade,l 

e. it. 	Stores Of jicer Gr.I. 550-900/- 

9. T ecThniCal ASItt 550-750/ 

(AIr Winy) 

.10. 	ConiiñuniC.tiori ASstt. 550-750/- 

i1. professional Asstt. 550-900/- 

12. 	Jr. 	AcCoutit 	f fjcer 550-900/- 

13. Si. Medical ASStt . 550-900/- 

Contd.... 



/ 

1 	 2 
	

3 

* Group 93" posts ; Thouyh t0 i E a urOUp '' post their 
equivalent with FO (Group 'C'.) post is shown as there is 
no etj i v;j1cut po .t. -of As.' i.t riL/I. COO .11 (I'A)/sst.t . Librarian 
in .lunior exCcut. lye cadre. 

. 	' puL y 	fi 	id 	UI I icui 	. Ui .111 3)-560 
r1 . 42 5.—.I5..5ç._;jJ5_ 	2. tJ.[).C. 333-560/- 
56o-20--60U/- 	 3. TechnIcal Assistant 425-700/- 

(Libraciao) 
 overseer 425-700/-. 
 TeaCher 	 . 290-560/.. 

. Nursiiy 	itur 455-700/- 
7. Staff Nurse 	 . 425-640/.. 

U. r. RCy10yra11er 425-.640/- 

 Lab. technician 38056O/- 

 1)harpcist((1tia11ftd) 33-56o/_ 

i1. Sanit 	ry IflpeCtor 33D-560/- 
.1.2. Opexdtion fbreatzo 33J.-560/-. 

Technician 

 sr. Lab. Tclniicjan 425-700/- 
 ,'.stt. 	Foieni.0 425-700/.. 

15, a scour( Pliy slot heripi s ) 455_700/_ 
 Lict 1clan 425_643/_ 
 junio.t 1'echn -Ical Officer 

• cr.ii 	
. 425-700/- 

It]. .j i. • 	 .fftcer 	UX .11 42-700/._ 
J 9. P .0 .1 . Sup 01 v5 so r 425-600/.. 

 hIad 	C.oi k . 	s\C4ouflt s) 425-600/- 
 1'iJ y Account 	Clerk 333-560/... 
 Mdlcol 	jtt . 	(Lootal) 425-600/.. 
 WCdic,i] 	AS;Lt. . 	(Gi?ral) 425-6o/- 

• 	 2'1. Aerodrone Op:rator 

 i'di0 Tchnicin 	
S 380-60/_ 

 tjdj0 	(Jp4i dt.or 380-560/.. 
 SCiOtiiic .i-.sslt . 425-7cxJ/- 

• 	 213. Senior Observer 330-560/-. 

l9j 3 un:! 0 T 	ACC(;tILt. 	ut 425-700/.. 
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f1 	 2 	 3 

4. F.A.0. 	 1. LDA 	 260-40,,)/- 
Rs. 333-43--370-10- 	2. Asstt. Station Officer 	333-480/- 

Leading Firrnari/M.T. 	320-400/- 
1:itter Drjver-Drjver 

Havilner. 

Fireman/Fire Operator 	260-4OO/ 

Lab. Astt. 	 260-400/- 

Telephone operator 	26O-40O/ 

Carpenter (Air wing) 	320-400/ 

Carpenter (MV Workshop) 260-40O/ 
Tailor (Air wing) 	320-400/-. 
(l'iesent incumbent) 

Tailer (Airwing Future 	26o-4oQ/-. 
Incurent) 

Driver Operator Crone 	30-480/- 

pharmacist (unqualified) 330-400/- 

Mech3nic 	 0-400/-. 
Electrician 	 260-400/-. 

5. S.F .A. 	 1. senior ce St etnoz Operator 260-350/-. 
Rs. 260-6-326--EB- 	2. Driver 	 260-350/- 
8-350/-. 	 3 Lines Sub-Inspector 	225-350/- 

carpenter (Medical Unit) 260-.350/-. 
TailoI(Modical UnIt) 	260-.350/- 

Fittr 	 260-350/-. 

Senior Examiner (Tyre) 	260-350/.- 
Vulcansior Fitter 	260-.350/-. 
Blacksmith Gr.1 	 260-.350/-. 

welder Grade. I 	 260-350/- 
Upholster 	

0 	
260-350/- 

Mechanist (Turner) 	260-350/- 
13 painter 	 260_350/ 
14. Mistri 	 260-350/.- 

6. Field Assistant 	1. Lab. Attendant 	 210-270/- 
I) Rs.225-5-260-6-.290- 	20 Ayah 	

0 	
196-232/- 

LB-6-338/- 	 3. Daftry 	 200-250/- 
(Matriculate) 

Contd.... 



Rs.210-4_250_LJ.3_5_270/_ 4. Peon 	 196-232/- 
(Non-Matriculate) 	 eeper (Safdiwald) 	196-232/-. 

Hs.225-5-260..-29O- 	
6. irah 	 196-232/... 

LB-6-338/- 	 / C1oktd3r/''atchmrk 	196-232/- 
(Non-W.it r j,cu) . , 1 	ft er 8  ç idet . r/Mai j 	 196.232/ 

15 years of •r'ju1.r 	°. Linemn 	 . 	210-270/.- 
service). S 	 10. Lab. Attendent/ 	. 210-270/- 

Ii.i 	tIf. 

	

0 	Crpen 	. (A1xinj ) . 210290/- 
12. LtLp(nter (r.II 

	

- .Wo[kt.IiOp) 	.210-290/- 
.13. }j€'r1 Crdorner 	210...270/ 

0,  14. Jantadar (Sweeper) 	. 200-250/- 0 

.15.,Look  

16. irapjr)t onar)ce 	210-290/- 

ASSi5tnt (Peker) 

• 17. ;obbler 	 210290/- 

18. c-'rilzr. cuttcr 	. . 196-232/- L. 
• 	

0 	
19. vtorman/ vuter 	196..232/. '. 

Cr)r.  

• 	 ,. :• . 	Loader 	. 	. 196-2.32/- 
• 	 . 	

0 	
.21. Dresser 	 ... 210-.270/- 

• 	22. I¼yéih (Pii 	tveckicai .;. .. : 
staff) 

• 	 •' 	23. 1 	I) or.  

24. WdLU Roy/wiiter 
0 

O 	 0 	 .JJLhOX lip 	
0 	

196-232/- . 	

0 

196.-2.t2/- 0.0 

• 	 26. ljclpLr 	. 	. 	. 210-290/-. •0•• 

27. Cl€'aner 	 . 0• 196-232/- 

. J ijuio.t j 	LI11CjI . 	210-290/- 
• 	

29. 31cksrnith G 1 .fl 	210-290/- 

0 	 .0 	 30. je1der (;rde.II 	. 210-290/- 
0 	 31. p1nt Room Attendant 210-270/-. 

32. Alrcrdft A:.Eistdflt 	210_290/_ 

33 •i• if fjc I-laud 0 

34. 0bervatox 1' Attendmt 210-250/- 
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dated, 

1f-. 12..G7, the szncL oti oh the Director SSfl . s hereby 

c:rive'd t' the cias: FSc a L: un of ie7ur' i' • D5vson 

tOt stt.:on !'r the •u.rsc 	f, var:us 

COflCGS.Ofl as rnen:.r1e : Anneure I ( ther. than - 

1 Lh:. rc 	ra nt. 	'.3f the : 1:, 	 .0 Lcc  

•. 	 i. •. 	. 7 	•• 	••.' cC 3'oi:'s (three) 

/• 	 - 
-I-,  

- 	
• 	 ( 	 .jIi 	 LIiL. /J 

L 	L.JtU1 1.ai) 

1. Ii 	IJ 	,•I.-(; 	;' 
c .- 	 . 

..' 	V 	1 	n 	ii 

1 • •J 	UI  

; 	
Jc...(flj.. 	...- 	•;: 	:- •-•t h: n.1F.t'.' 	:5 fl/ 

r.. 

.i./iC 	•.. 	 ,•• 

's 

t 



•1 

- 	S 

/. 	
I 	 L. 	.:... 	 ,.. 

( - — 	pJ0-Ie) 

	

J• 	
() 

/ 

(hI si1. 	 t 	i1 : 

(,t1  

T0 

E) r;t."r. (tC) 
• ('uv'' .1 (1 ii e 

C,i)I 	:1 • ? 	I. 

- 
l. 	 ili rjt.cr (if 	' 

4. 	1•11' 	
13t i)LCl 

S 	uL (T 

31r, 

JU 	

nt 

')' it 111 s; 	flU to 	hi 	C; 	I 11''t: !'.'Cr •t 

C 

	'U 

1t)ttr to..41hh/ 

th 	)t'Ct 	
• 	 °.'' 	

I fl i 	 ' ct' 1 	
't) 

.0 	It ii1 '1iU 	
• .: :ct. 	)1 	• 1d I t i 	1 

I  

	LU 
1U 	

' 	U 

the vri (JUn 
ctlorlavi 

	

oI. .IM titr' 	o 	C tWePt tIiOfl 

fl 	ttiO' 	O I UOU 	r 
O 	

0 CO. 

2. 	fliln •i].1t'1') 	(-CC 	crt 	Dt 	tUttt l917. 

30 	
')Thi .t8 u m 

	

 \'iit tti COTO 	
of tho 

i It&TtC0 vi (1H ttiG° r U .Oo 	
ñt 

Of 

	

(t 
t 	JU t.1151 

  

ç.it fo  fr,l 0 A r'1 ).y, 

( Pt. 	
7/ 	j4 '•' 	•• 	 ,, 

IJ

,, 	1< 
- 	

, •(ii(iUi.%I 

J 
I, 	 .• 	•- 	• 

•d 



• 	.=• 

rrc1p 

Clire tt 	 - 

1 • 	 J .13u)rt'l.t nn 1t rtrr 0 (1') cvW1 ot •ctt 

2. 	r1. C. • 1t.) r, Ly.JV'C or & c,unt, C:b1 n't 

• 3hi.i . .K • f 	 , k)-'j. u: 1()CtOr of fCC(.7t1M (i) of fi.CCJ 

of t1IZ) J.)I\Li, Ikf 1)elRl jJ.th -rofortinco, to bin notna 

rtc o.rd&) (1 on  

4 pith 

Dy.3c' ary. 



- 	 - 	- 	. - 

t 	ti 

cr 

frc 	t:77iC tc tire 
C 

if  
3 

t 	t' 	t 

1lc1.'aC t 

.- 	 . •:- -• 4. . ( - - 
'• 	-' • 	. 

5tero C.r1/' 

C r 
 

tco 

• I: rec cr 
 

fC..tS cCre. 

\Z 
c.-' 	• -'N\ 

-\ 

y -- 'I 	

-- 

I 	 - 

- 

L 

fl 4  of t 

6 



1 

• 	: 

K U 	
Aq 

jI,iiIiJ I :;'Ij'j'I 	vi: 	ii' IIII1IIM,, 	:(RUII/Tl 	IiI1JCI1 

/pp1JLaL.LOU Ho. 103 o1 1999. 

H 

I I I 	I I( 	ft I 	I) 	I 	)t rinl 	000 

the lIOu 'lile 14L G .L . .inq) yinc , Adti'anxs Lra Live MciuIx r 

Shri.ii .Vcuucjopal and G9 oLh s 

All the ap1icauts are serving in the 
S.S..13.,Itar -iagar. in Aflunachal Pradesh. 	 .hpplicants. 

By. Adv.cate -L1 G.N.Da3 

• 	:- 	- versus 

1 .-,Union Of Ind;L, 	 . 
rcJ)J-e,cnLcd by the C tbiric t 3ccreLury, 

1.3 J,J'.' i.tei 	II' lit 	• 	.. 
.UhJcth&ii1 lOjU ,II_)./ I)'.._ Iii L 	tud 4 (itli. i 

By 7dvccaLe Sri I3..13t s I, ititaLary1dd1_ C G.S.0 

1 ;poIeuLs 

 

J Ii 	LI _ 	70 	ij 'j 	Li 	i 	iii 	It L 	Oil q t iia 1 	App 1 t 	QLion 

are 	

1I)OYL( 	 LI1C 	J al 	c LvJCU 	ui eau 	(SSB for short), 

- Itanucjar, 7unha1 prade,h 	They weie permitted to pursue 
/ 

, this Criginal ípp1ication Jointly under Rule 4(5 )(a) of the 
- ConLrj1 	IIIi Liii 5L] 	tLivc 	I r UUII d 	(1OcLiltILC ) 	Ru]c 	1007 

:1atpn.a1owance was grantect to the personnel of the rank 
. / 	I 

of 	I _i 	]c3 	011 ic ( 	1 	111(1 	Is 	1 ow 	i 	i v i tiq 	iii 	I h 	I o 	I 	L 

gorisedr as 	'13' and 	'C' 	IhE 	applicants stated that they are 
- •. 	.--•:- :.- 	••: 

II It I 	I 	tt 	I 	it \ 	t. 	I 	it 	I 	IU t 	.1 

. •. 
8 	11 	1994c crt 	j 	"IC 	It 	utthchi 	Pradesh wcLe class!- 

f 	i 	'.:cJ 	- 	t 	; 	: 	I•,t 	21 	/ 	' 	I 	.1110 	'C:.' 	I 	•,t 	Is 	i 	I 	it 	I 	1 	• 	i 

VLJ.0U 	()iIC(J. .LJII3' 	JJ'u1 Led 	to 	the 	eiItJ)Iye. 	.. 	Iii 	Lhe 	s aid 

order 	I LtI1(jrir 	was C ate JOri. sei 	an 	Fl 	n tL.io 	an1 	ts - .L 

•• tit;i..1tL.L(JtI 	/it) 	 j•Jj• 	u- 	LrLltuj: 	-i.L- 	ot 	YILS 

WiL1 	
ta:v 	c3.ajiii 	Lh:it 	(0t 	.vctt1ni. 	•tc• 



-- 	- 

' 	employees of the ISS13 erv.iny in It1cjr become eligible 

1 C)J  ii iLl 	Ii 1)111 H.11 .19 ,94. 1 tOWO V 1. 

, 	L 	L 

den:i.ed th al i.owance to the applicants in a iiibst illegal 

	

I,'. 	 ;d•IU 	ii:iJ.tras:y gn;tii!It.!j. • C' )n!ilq%LL1L1y t:bt.y 	Lt.1LLcd rre;ri 

Latib .' jil Uy ii ltLJ SQL j)d'iiiC itt.. of the al :i )Wafl( e to them 	But  

the rc? Wu.. no rc pori e f roni the r('p(1ucI( uLs 	II icy subud. L Lcd 

that in thic. Case oS employees of the Aviation 1 esearch Centre, 

Dooiudoouia U ie fL Li )U ii a 1 U I rcc Lcd pci yiiwri L of Rat ion Al iowa nec 

in t.h order uaLecl 34 6 1 996 in 0.A.hlo 245 of. 1995, order 

•dated 17.7.199U in O.1.No.89 of 1996 and order dated21.4.1999 

in O.A.No 220 o 19 	The executive cadre of the CSB Itanagar 

wcre aibo grariLc U LaLIoti d )owancc . 1hi'y submitted that they 

are s.unilarly situaLed with the employees of the Aviation 

L 	i 	ii 	C 	I 

 

1110 1.1ji 	, ' t 	itt i Vt 	(it 	uS 	Li, 	1L.waqiL and 

have prayed that the reponderits may be direLted to allow 

Li 4s 	I t'w.,i,' , ' 	Wi Iii '.•tl•i. 	it - n. 1. 1 	Itm 

T1 ie reipOnde.rits have contested the application and  

1.2urtI.1 I Ig to LI lelit U ic app lie ants 

are holding nolI-exocutivE cadie iii LhL SB, Aruriachal Division 

:i Itc.t 	,ctiii ij:; I.l.It 	L. 	LIui 	. 	I• l 	ration 1tYj 	'. •: 	 . 

	

• 	 •: 	iif1 e 	s acl,t'tissjble 

 

0111  to the executive staff of the 

	

• 	.7,,. . ... •. 	 . 
/ 	rwk Of 	Ic )ri 01 1 ii t 1  r iiicl 1) 1 OW po I U I ii C 1 	y 'ti • o& 1 C 

staLioii7ftiey]so submitted -that the orders of the Tribunai 
\ 

j n hd 	01 AvI 1iL mo Re 	ch CiiLm e 	L 	Lolcd 

	

r 	 •. ..'__ 	4' 
lj  t1,jG dpp3iCdiiL3 n-i Liii 	0.A who wi )L not EtppliLants in 

t:iioe Or.L.jJ.rujj. /jp1 ((:11 -  i.ui,; dec :LleU by Liti. 	't'l.'it,una.L . Th•[ 	•Ls 

Ulso l:ite v.Lc:w Lnk,m 1 y. 	i)( 	:'. ; i-) uIIJIiL:; In the•1.i: 0Jice 

1e1I1crai1duIu dated 19.2 .1999, 1irixuré-1 to the WrjUen statemiten 

	

• 	 3 • 	1 !IciV( 11eai:1 •L: - ud COUnsel 01 both •ides . lr G.N.Das 

	

- 	 Ic arneci c;owse I 	or thu,  applicri Ls submi 1L1 1h: t ccorc1l Iiq 



--3- 

Qv 

	

c L 01 Lh( Avi t I_i oil Rc _e i1 . ii L tILL e 	C lii. U ott iiy 	ill.  

-' 	 (:.1i.- 	Jif, 	i 	, iijt:t 	c!Itt:.i.tioc1 	V.o the 	rLion 

• a I I- (D ,,,i a ri e Mr 	S.L)isuiiiLary, iem:ned Atidi .C. G.S.0 for the 

eipoiKjent (lId noL dispuLe. the corittnti.on of Mr Pas . 	 • 

I haVC pOrUQ(t thic application as WC U as the JU(lcjtLtOflLS in 

Lh 3 Oriqtnal ApplictLions Lelied on by the learned counsel 

for the applicdnts, parLiCu1t1 ly, judgrite 	at pEtra 4 of 4 h 

rc1r 	UdLLd 1.4 6 199(3 and ju'kJIurIIL at para 3 of the order 

ULc1 21 4 1 ¶) J) itt whi Lc it ULL I I J 	(I 	LU 	i.(fli 	uI.I LeU..01l.h 

fOr- dl1OiI!1J j)tyIILcriL 01 raLioit dllOItitC in Lhose cases 

It i1 hi LII i' 	i I 	i 	I 	'it 	1 	I lii 	VI w LIt 	Lht 	ipp 1ICcLs .tu 	' 

thc C.A. pL(iI Jy UflULr con'tUcr-aLjott re similarly ,  situat.ed 

wi.. Lii the 	p I ic u L 	.i i L Li to... 	- 	. 0 it I Lho j  U( kjttti tits .i ii those 

0./is covered thc case of t..hc appliLduLs in the preoent O.A. 

(L , LI I I. (L I.. Lhe 1. ( ) 1 ) OI 1 dUI t L 	Li pay i. a Li. on al lowance 

tO LItt. apDla.cuItL.. '.Li. LIt cli cc L .  Li otu LIi 	Ua 	Jie C11 lOwarico became 

i'IIUL.. j1iIr 	1() LIciiitj ii 	Oil Liii... 	L] ( itijtli ol. OLUeI. Uit.ecI 8.11.1994 

uUcqucnL ui Ucr cxtCndInIJ payment oL the allowance or 

I 	 U ii' ol t ii' Ii 	tctu1 	iLl itq In ILantqlL 	whichever 
' I.. 	 . 	 .. 	 - 	 . 

.i.s 1tr 	The payitIoriL o.1 Lhc. aLrcar antount. as adiiiissible 

to , 5ah -i appi )c alit SlUill bo iuic;lct by lie respondcmts within 

9.Ciays I rout thl( ULe 01. LecoJpL 01 Litis orc.ter 

JtPP1ILULI 011 i dipoci.L 01 No oLder as to Costs 
- 

CerUl ic I l'- 	 C' \' 

jI( 1  

----.--- 	- 	.-.-•-- - 	
. 	g.I(1: 	.--- 	

•. 

• iiUhI4I,  

- 	 . 	

- 	 (ji-t.. 	 • 

• 	 • 

• 	
1/ 
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CENTRAL ADMINIST1thTl" TRIBUNAL, GU1/U1ATI 
BENCH 

No.245°3,995 . 

6 . 

Date of Order s Th1; the 14th Day of .Jue.l99 

on'ble Shri 

non 'ble shri D.0 .Vcrlfla. Member (J) 	 . 	 . 

J. Sri BishnU prasad S.aikia 

Sanitar Insp&ni 
 

I AviaEThfl Reasearch Centre.' 

	

• 	
: 	 ' 	 . 	 ••. 

	

2. Sri Dipak Nandi. 	 '.• 	 •' 	 , 

• 

 ,
oI4ir. 	 0 	 , 	 , • 

	

/ ARC. Doo(nc.looma. 	 .. .' 

Applicants. 

By Advat s/ri G.K.Bhattaclriya 	 ',.. .• 

with 	.1J.DaS. 	' 	 '. 	 ' 	 • ' 

- Versus  

Uion of India 	' 
represented by cabinet SecJ:CrY, 
Department Cabinet Affairs. 

 

NC w Ue lh i  

DirectOrate Generalrof :curity iiiok 
 

V(EaBt). •.R.K.purn,' 
 

New ,Delhi11006.1 	 :' 	 •: 	
' 	V 

	

3.' DirectOr. Aviation Research Centre. 	 • 

fllk_V(Ea5t). R.K.Purfl. 
New Dcliii. 	 ' 

• 	4. Deputy DireCtOr.  
Aviation Research Centre. 
Lxo!ndOQtfla. 	' • 	 . 	'. . * 

	Respondents •1 

.' 

 

' 
• 	 ' 

By Mvocate  

• 	 ORDER 

	

0.1k . S)\NGLY1 NE ,MCI El (A) 	 - 

The applicantS are emplOyci.es of the• Aviation Research 

Centre. 	UI(J(OHLdJ 
(C for hor). Applicant Nb .1 is a 

	

- 	 -- ' 	

0 

Sanitary Inspector 'a pose which is equivalent to Deputy 

1 ,,F: atru1 ILl I1ow Fluid Cficür .' ''he applicant 

No.2 is a 
Radio Mistri. The post of Mistri falls under. the' 

ct tjory of 	
ii1.or Field Assistant.. This is also below 

-• 

Field J[t_i. The 0iii1ttIl 	uL.h .tl.ty of 	tC tiu 	clttt I 

0 • • 	 • 	 contd. 	2... 



• 	 - 
S .  

• 	1 	 .- 

Iiooin 1Y94I1a a 6 a CaLecjory 13 etat..ion with cu:ect frc.-. 

I • 	 Al &I to 	 ia i' IV I ii 	) I:: V A 	iun I y No A 2) 

lEA-Il (1) c1ated6.12.197. conveyed the sanction of

•Prei.ient to the grant of a6l1ticnalconces1ois tuentlo 

• 	in the Axiuexure thei[eto to tlieviriou_categorie of  

c Laf f of 1I'C. xcept 11iose On d l. put cL ion f i o:n 	ii the 1 di an, 

Air Foi cc. Acording to the 	 : 

• 	 the rate aci:uissible in. the BSI in peace areas is a&nissible 
. 	

:•.. 

t.'pto the ri of F.O and be low in catogory B areas of ARC 

The app1ic i 	hd request d thc authorities concernedto' 
.• 	. 	 .-•.. 	•.• 	 .. 	. 

allow thr ):'Lationh1lo,rance but this 	declinea by 

the autho . 	11cnce tius Original 'pplication under,' t • 	
, 

SecL.ion J( 	p .InlStrLtivc 1 iibuna1s hct 1985. 
4 	 , 	

1 

'4 

3. 	 .1 flhat tthharya. letrned .counse] for the 

: 	 app1ic2nt. • :.i.tted that the applicants..are entitled - to' 

tQ 	the P4ti 	 ce with cffect from 22.2.4 This allow- J – 	 -- -, s 	
199 . •- 	

4- 	 -. 	S.' 4  
• 	 . 	 ),• 

tiL1n bL4. (U IL of wrou intei pLet_it_ion 
• ----------.— 	

--.4 •-• 

ci 	 6e12.1907by which payment ofthe 	' 

u 	( ioii 	1. 	Iil 	mc) 	on 	thu 	Wi itten tLctteiunt 

') Mr. C 0S.C., su}nxt1€d that the, applicantshave 

made 	tI. 	'v). ''ii a wrong - 	otion t h a t Government,. had cquated 
Ii. 	 ....•. 	.• 	- .••'i 	:' 

various-  n 	L'Llve posts with different. executive cadres 

for z 11 C ( 

, 0 	• 	• 	 . 	- 	. 	.--:'- 	-.,,:, 
: 	ions. the fact hc'wevcr remains that the 

Equ1t1c?'.poLc vide order No.A-11016DoI dated 

20 10 1 (;luicxure-III). Ifor the purpose of.floue' Rent 

1 	
llotc 	iy. 	Fulthcbr. 	the- ( -., (_)nJ'esr-;J.On 	of 	Ration 

has 	Leci: 	I. ::t'rded to the enployc.e 	of - Junior executivc'..' 

)cadrecr:lYuoti1eranko f field officer on the analogy 

of 	the 	J1111iox Executive St.ff. of • P. & Mi and the applicants 

who 	(10 	itrji.. L11 in this caLegory cannot çjet the benefit of 

P is Liuu 	1 lo'.w.• . Mr. G.V .thaLt.:chirya it tLluitted that 

Cont 	. d.. p/3 



- - 

• 	

" S 

,thlu ground ta)'&zt by the respondents is not tenable a 

g 1 in the CdSC of I n 	 fl Le llige 	reau the Ration Allowance 

was allowed to the non-execUtiVe staff also and when the 

allOwifLce was htoppCd to be paid apl>ltcatiofl5 were submitted 

before the central. minisrativeTrThna1. 	the paymentOf:. 
'4 

Ration Allowance was restored. In this connection h' has 

referred to the orders in the O.A. of 163 of 1991 and 

No. 19/91 of this Bench.' • 	. 	 '. 

	

• :. 	., 
- 	: 

4. 	We have perused the records and heard the amamutt 

counsel of thc parties in this Q.A.LetterNo.A_49011/8/ 

-c \ eG-Do.1(IL' dated 10.5 .1906 shows that the President. is' 	- 

pleased to sanction O(eight) concessions to . 
 the .various • - 	••• 

-.5 -

- .5_.•y•- 5- _' 	 - 

categories of Staff of ARC. On-c of the conaessionS is •. 

i;ouse 1Q'nL. Al1oWiu'.e wd IL hii been' :;Lated that ROUSe  

Rent Allowance admissible to the Executive Cadre will be ' 

• 	 ,.. 	 _________ 	- I . 	• 	' 5 

admissible to the personnel of other cadres also of - corres-" i. 

f
dinglevels. Consequently equationof posts was orered 

 orNo.A_UO16/6/661)0I dated 28.1Oxc1u2-Ve 

1 for thc purpose of payment of House Rent AlloYance 

• 

	

	Under this. or)er the applicariwentItled to draw.HOuSe 

sent allowance. Under letter NO.A.27011/4/86-1A11(A) 

. -- 	 . 

uated 	 tional 	granted and 	4 ;  

one of them 'was Ration Allowance, to the various' categories -. 	 -, 
, 	 ' 	 L 

of the staff oi. ARC.. The claim of therespondents  
- - ---•---•--•-- 	_1 	 •• - ,• 	-. 

since there 1$ no equation of posts in respect ok nation •' - 

liowane this allowance cannot be granted to the applicantS 

who Xf.L are 	 Wts re  IlOt!IItPI'O ed1y 

/ such stand_of the respondents. unLiXin the case of granting 

house Rtt A11wãriCe for the )urpo 	'of granting Ration 

Allowance such equation of posts is not requIted_by_the' 

<uthorisIny lettero. This position Is clear •frn the 

- 	I 	 contd. 	4... 



I 

i. Thture I ]xttoT O 	 td 

/ 	io. thC 
ceS8iOfl 	 - 

V 

t 'C 

2 	 - 

- 

(A)Ration Allowance; Ration ailowance uto the rank. 
of ro ano be low at the fllow- 

Loczitlon  

(1)Catecjory_B 	Asidrnissible frc*n .. 
tire to, time in t h e ,. 

• Borr Security 
in peace areas 

(B)louse sent 	house 	/3 iw- 	 Separate c 

Allowance 	. 	ance fci )ji 	 be 
• 	 •.; 	to the }'. 	I. ivo Cadre wi 11 	issUeá>bon 

be tc1rni. 	it '): t.. o t h e Pt -ts1•: corrsp6­,c3.i 
nnel of 	i cadres a1- 	 1eve1s. 
of cci ic 	i 	levels 

	

• 	 -• 

The respondents cannot th 1n.j i 	h t is not there or what 4 is 

not .iritenc)cd to be there h' 	. 	t.erNo .A 27 O /4J86-EA.II ( 

- 

dated 6.12_.1987 as iiJ.utt::. 	. 	This letter 1inyc1earl: 

rtatest.hit the allcwdn' ( j 	 i hie to the'v4i .'ou cate- 
- 

yOr.)eb of tie staff of JJC 	 ci Limit upW the ank 
4 	

1 

of FO and below. In O.A 113/ . 	'.. A.179/91 of this E 

	

• 	 •. 

on the streiigth of the rccc1'm'.r.t..ons of thesarne onea rta 

	

: 	•-•. 	• 

Committee referred to ill Uii 	..... Ration .Allowa nc.e tIasp:.... 
• 

to the non-exccutive stf I 	lIi 1ntellice t 13ureiubut' 

the payment was stopped in 1Yi. This.Tribun1f ihthe order 

	

• 	 •; 	 _ 
dated 17.12.1993 (to which 	oi us,wasparty).ter;:discu 

ssion and relying on thc 	i dit ed 27.9.93 of the Central 

I3in1nitrative Tribunal Cuiiiidiqmh I3ench, Circuit at Jmu 

in O.A.No.381/JK/92 had huld that 1atjori Allowance was acbni-

J81b1e to the app11cauts in those two 0.As .'The. facts. in 

tl'ioe two 0.As and of the prc cttt O.A. insofar as they re1at 

contd. 	... 



to Itjon 1 l1owarice and house ke n t Allowance are almost 

tIcal The conditions in those two 0As is in respects 

of Ration Allowdnce thatthe personnel posted In category 
-, 

13 locations will be entitled to Ration 1'llowance at non-

qualifying area rate for 13SF. For house rent. allowance 

Is stipulated that House rent a1loiance would be applicable 

to all other calLwJ of the I!) un1or the tarn torin,pplicab1e ' 

to the executive caches of correbponding le\( l -  In view of 

the facts mentioned above we hold that Ratic-ri 	,ance 

ii .Jjnit i11 	tO thn 	11(' 1 i1' lii thU 	VJ 	]h 	i t'ponc1ents 

are diiecLeJ to pay Ration Allowance to Ui' 	.cents at 

the ratu i j1icihi to thciit with eiTluctfrcit:_jdate 

22.2.1994. Thic.arvear amount shall bt pai'J t 	 31 .1O.1996 

Thu dI) 1 dICdLiOfl Is allo%:ed • No CrOL 	 L c costs. 

I

-  

( 	 4 



(:iR/I JI)!1 iN :1uATlV:. TIT 11UH Ali .UWAEIA'L'X I3ENCl 

	

oriq.i.tirl Ap j li.Cat.i.01t NO. 22.0 ol 1990. 	 . 

ol ()j:(V!r : This the . 21St Day of pri 1,199 9 1 . 

IV LIII I It 1. , Lrc.l% 1 VC I le 	)C' 

3hii. KU ut AtiitI' ir L) b & 59 oLh 13 	 . . . A)p1iCdflt 

All Lli'. ci1)J)lJ-- aitL- 	.11 ( 	eLV1fl9 in 

AvJatlOfl RCsedrCIt C itt re, DOOlildOOlita 

it LIt' 1)1 sti ic L oi r ins uki t, J, ant 

By i\UvGC-dtC 	ri G.14.lJd3 

- VLst.t 	- 	 . 	 .• 	 . 	. °. 

1 . Union of ItiU.ia 	 -. 	 . 	 . . 

repreSeflte by the. Cabinet Secretary, 	. 
tuv itt ol: C1)j.fle 	Affairs, 	 . . 

2. DirectoraLe 	tiral ofcuriLy, 
RK 	ln 

. 	 . 	 . 	 . 

Bloc kV (Ei3t), 	. .Pura. 	S 	 . 	 . 	 . 

Ii 	
- 	

: 

• 	 Aviation 	se arch  
Block-V (East), 

1.1.II.Ir'11t. 	fj(ti Dlhi-6G. 	 . 

Aviation esarCit Centre,. 	 .. . 	
. 	 •. 

DoiiilOOltki, Di. s I: r:Lc t Tin 6u)cia. . 	.• 	. •. . 	.e spodents .'. 

	

By AdvOCite Sri 0.S.BaSuIflataLy.AdLl.(.0.S 	., 

L ! L L 

4 itILiIu ,jDvfl .141_1101 T, 

T1t13 pp1J.LdtL(Jlt Liw been ubiuitteU by 60 (sixty) 

!itI1 the prayer to allow theiri to file a single, 

•tjp1lcaLioii as pOVldLtU lit Rule 4(5 ) (a) of th Cenral 

	

AdministratiVe Tx11'uitai (Prdure ) Ru3.c 	1907 . Prayer 

2 . 	'rite aI)J)ilc uti Ls am C emnp1Oyt s of Aviation Reie arch 

Cuzi tiJe ( Al'f2 Jot: 	Iui.L) . I. -it:)(.nIm.Lo(.)mua Lii v'..i.-ut,1u catejo.rleU 

iii tIt.i.i 	I .L_ Lloii LI me y 	r.iye(3 tita 	atloit Al 1.()/JnCC be 

mud 	itiJP 	.  



ii 	1,1. 	
tI er o1' LI 	'I' ri buLU 1 (Ia LeO i' • 	• 

j.II 	
I)I(n: cI,.iLt LI •I •19U 	t;d in OA. 

i39/. 'ih: iC;OI' riL; tavO cO1t( ted the appliC tion and 

LIU 

biitU 	LLUfl SLateILI1W . -ACOUCh1J 
to the re spondents 

tIlL ni k)4 LI IL' i&it- UdIlli 
	to the app4 ants as they 

do oL bcloiiy to 
LIIL CXCCULIVC C1ULC Ot eIuplOYLC Oi 

th 

IWC 

3 	
I have heard hr G.N.DaS learriLd counel for the 

nd iW fl.S.na 
urndarY, learned Addi C.GS.C. for 

applicalits 

tilL LL ,Il' ft uLC 'jilL 	UL Ui 
qrant ot RrtLiOfl Al) owanCe to 

the IIlJ)lOye 	of JJC DoouldOOIIta 
was considered in the ordert' 

- 
 a O.flO.245/93 as tnentionCd above. It WL2 

dated 14 .6.1996 iii  

• held that Uie tatiOrt AlloWaflC.e was aciiisSible to, thee appli-

C ant3 in that 0 .A aU(l the re >0t1Uitt.J were diruc teCi to pay 

Ration Ai1o.inc tO them at tI-ie rate applicabl9 to then 

WLI.h 	 i4Ii (Ii'' 	 ntutt y. .22.2 .U)94 • RatiOn 

Allowance to the Etafl of NC in general was gr 

	

'9fl 	io 
hy 

qraiit LL RLLIOU Al1OV/dIlLe 10 L pcCL 
of tile employees of 

• 	AC JjooI(td(:;c)Iua• ILL jjaLticu ).ar ias ef i: 	tiv 	f L01U 22.2. . 199 11 
I.  

on y . The order dated 6 .12 .1987 , Annere-II I was ssued 

jr conLiLiU ILi011 to LLtor Ho A_49O1l/8/6_D0(B) dated 0 le  

10 .1986. AnneXUre-I t4e1thcr in the ord 	
datd10 5.1986 

not u Lh otder dated 6.12.1907 1L hds bcn 1WflLQfltd 
that 

• 	only the inp1oy'- 	
be .o1LJ1I1J to ex'CU tive Cad res can enjoy 

the benefit of 1iLio0 Allowance. In the letter :Ho .C/Coord/ 

• 30(13 )/t37-1 .l:.IHIH6 dated 22.2 .1994, 	tneXULe-IV a1O there 

•i. rio iw uLiOil that the Ration Allowance is to be cjran ted 

oL 	I1 	/\I(.: IiC'.I.(.?IL'Il1 RI tO LL1 	4.XCU tiVt 

•J1 i11i)l1lCC wa:; (;1lfltCl L £0111 the dat 	
of jssue of 

1.etLJ- 	j.i 	•t pL.l'' 	LII .1 	tI'LI 	L3Itl'  

ALLU he ariIltJ bOth sid' 	I ;- iu of LI e v1eI that 



- 	1f(! 

the j )J:)li( rtU 
ire imi1ar1y situated with the applicants 

.Lu o.A.No.4'5/9 	
I'Joro ai 1owiuq tIuiL alloviance to t.he 

;ip 1 l ;it.tn .LIL thtt• O./\ reasOUifll had been çjivefl par .tiCu larly 

in pdr 4 oL L1 	ordLr. 1hC LLSI)Ofl(ILU' 	L 01 CL è( 	Lcia1 

/j ip) I I (1 ljL I Ofi Lh I ion b 1 e -supreme,  COUr L ay us t 

this order but the pCCi dl L vL Apt1L Liou Wu Ui,iisred 

by LI ie I loll • b upL in' Cow L Iii v L& w ol LI ic ic' L LL8 da ted 

10 5 1986, 6.12 198/ and 22 2 1994 and the facts monLiOuLd 

abOve. 1 ant of. L1ie vieW that the respondents have :.abitrarllY 

uiu u 

 

E.I. L ol', Ila L.Loit Allowance to the present appli- 

• cants, who are the emplOyees of ARC DoOflidO011ia'. meappl.icarlts 

are ertti Llcd to receive Ration Allowance with effect froru -. 

22.2.1994 till such time ARC DooIcldOOttta is.cegorised.0ther-

• 	 wise and Lh r:espoiiderttS are thereOre. directed to pay the 

arreatt aucunL as admissible to eacb ap)llcafl within 90 days. 

i X0111 Lt t'. 	of: . rceuI) L (i ti 15  

Lhc. Jlj)j)LiC aL.1011 1'3 allowed NO order as to costs • 

() I  

rt1ficd to b true CQJxV. 

04 
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: :•:. .. 

Cf 1cor (J 

C,uWUH . ...... h, L. 1•l 
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CENTRAL iADMINISTRATIVE TRIBUNAL".H's 

GUWAHATIBENCH 

	

fit

• 	 •.. 

Original Application No.353 of 1999 	' 

Date'of decision: This' the 1st day 'of' December 19:99/  

The Hon'ble Mr Justice D.N. Barua.h, Vice-Chairman 
• 	 '' 	. 	 . 

 

Shri Tua Ram Gogol and 53 others 	.' 	'.....Applicants 
ly- 

All the, applicants are employees of 	e 	,... 
Special Service Bureau, 
North'Assam Divi8ion, Tezpur,, Assam.. 

By Advocates Mr K.K. Phukan and 
MrM. Sarania. 	' 	.  

- versus  

1. The Union of India, represented by the 
Cabinet Secretary to the  

C) 	 Government of India, 	 .. 	

0 

Department of,Cabinet Affairs, 
AA 	 New Delhi. 	

. 

The Director,..General of Security,., 	•,.• -no 
Block-V(East), R.K. Puram,  

- . 	. 	New Delhi. 	- 	.. 	.  
3. The Director, S.S.B.,  
• East Block-V1.; R.K. Puram,  

/ 	 New Delhi. 
The Divisional Organiser, S.S.B, 
North Assam Division, 	 . . 
'Tezpur, Assam. 	. ç . 	 , . . 	 .. ...... RespOfldeflt8 

\_ \.:...:,/*J'py  Advocate Mr B.S. Basumatary, Addl.,C..G.S.C. 

• 	 . 	 •1 	
, 	

. 	

I. 	
•0 	

• 

0' 	 . 0 

	 . 	 ' 	 . 	 •• 	 ' 	

••:, 	 *.ni:;' 	' 

BARUAH.J. (v.C.) 
 

In this application the applicants hav'prayed for 

	

certain directions to the respondents. 	..' 

2. 	The applicants are employees of' Special Service 

Bureau. (SSB for short), North''Assam Division, Tezpur, 

Assarn, in various categories. They pray that. Ration 

Allowance be granted to them with effect from 23.9.1997 as 

admisible . and as has been granted to similarly situated 

employees of the SSB, Itanagar. According to the 

0 	 • 	 - 	 -. 	 . 	

• 	

• 	 . 



/ 

// 5r 

) -o  
:2: 

applicants, in 8pite of several requests and demands 

authority have refused to pay Ration Allowance to them. 

Hence the present application. 

I have heard Mr M. Saranja, learned1counse1 for the ..- 

applicants and Mr B.S. Basurnatary, learned Addi. C.G.S.C. 
r 	

r 
appearing on behalf of the respondents. Mr Sarania submits 

that the present case is squarely coveredrby thedecision 

of this Tribunal given in O.A.No. 1 03/99.He'urther submits 

that the present appU.cants being similary situated witth 

that of the applicants of the aforesajd.O.A. they'iare also 

entitled to Ration Allowance. Mr Basumatary, very fairly 

submits that the present case is squarely. covered by the 

decision of O.A.No.103/99. 
• 	 . 

On hearing the learned counsel .forthe'parties and ( . 

on perusal of the order dated 8.9.1999 passed in 

O.A.No.103/99, I am of the view that the prsent applicants 

are similary situated with the applicants of the aforesaid 

O.A. Accordingly I hold that the respondents have 

arbitrarily denied the beneiJi,.:.cif  

present applicants. Therefore, the respondents are directed 

to pay Ration Allowance to the applicants with effect from 

the date the allowance became admissible to Tezpur on the 	/ 
- 

01  '.strength of the Annexure III order dated 23.9.1997 or from 

date of their actual posting in Tezpur, whichever is 

ater. This must be done as early as possible, at any rate 

within a period of three months from the date of receipt of 

this order. 

The appliction is accordingly disposed of. No order 

as to costs. 
&tffiodtbctruc(.,p 

-"- -U---,  

ocIon Offlccr '(Si;- 

TTTT 	t'J1fl (Tf 	TT 
entra) Adminitrzivo Triburi 

Wi 	3rdU 

'w.at cnch. Guwaa. 
- 	- 71zri1, q-S 

/ 

Sd/—VICE OIAIRIIAN.- - 



No.lO/NAD/P-9Ar)/9g_2000//7_' 
Directcrate General f Security 
Office of the Divisional Orqan1ser,  
sr North Assair Divjsjon Tezpur 0  

Dated, the 	71FE}3/2000. 

M ( R A N D U 11 

Pleese refer to your application dated 18.2.2000 
praying for payment of Ration Money allowance. 

2 	As per Circular Instruction No.12/99, issued by the 
Cabinet 5,ecretariat. vide tir order No. 28/7/92-.1I1_5037 
dated 11199 wRrein it is stated that benefit of judgement 
of the w5k CAT is not automatically extended to Ube non- 
petitioners. Hence &  payment of Ration ncy Ai1owance as prayed 
fcr by you could not considered 0  

7  "Y 

Area Orqanjser(Stáff) 

( ( 	North Assam Uivision,Tezpur. 
To 	 7. , . 

Shri 1itul Saikia, 
lab. Tech. Div0  Bar. Tezpbr 0. 

$?rj Krishna 1<unibhakar, 
!ursing Asstt. Div.H(-r.Tezpur 8  

Shrj. Cndr•a Kt. Bora Pecr 
tav. Hcr. Tezpur. 



OV,'ACtt/3 (1)/99_  
fliLectc.rte 	QQ2. o.i Zecurit,y 4 	 of th D!v5. nj Orniser,  
?'7oth "ssam Dtv1:ir, 
Tezpur, 

29th Pob/2000 

Memorandum s 	 -' 

Sub 	Dr.i;1 of_rtion aiioar1ces. 

SL 	j3:!, UDC nc Sh P,Rorab,UC may 
refer t :!r opijc:tt.jç. di:ci 17/2/2000 on the 
subject .1td •o' 

n this context, it is to inform you thati 
ration 	 j3 5ia; d - 	ifapo.,r of Shrj £,R 0 0j 	53 others 

L. EmherS  as ner 
CAT Guwahatj Juerrnt after obta llnirO Senction  
from Cthiet crtar1$ Yer nme is no 
iopard in thcci 	udgemnt. i$ ueh ritic 

i nt 	tt1cfl admisjh1e to you 

To 	 Aec. 	F.0ffer,.SS2D hri unc ort1 	sm Ditrision 
Pepur, 

IL 



Au 	(i 

	

Wu.istiy o f 	 47 
L)artuicf1t of LXncfl'JitUfe 

L1iir t. 	1. L. uy k ind.1.y 	cf 	to Lh.i.r ri'.L os on 

pi'S rrçjar'lrl j /Len6ion of Ln. b "neiLt ot order o 	1io 	c 

to LC nun i.tLric i1d Ai5tntSv11-10 weonon petitioners in 

O. 	No.57/Us ficd in (itL k Unc 	nJ Civil  

in the uprcmo Court. 	 : 

2. 	The bonef it o the Judiemnt of thU T  is oiven only t 

• 

	

	 tho ptitioner arid thQ sdific,  is notautbrnaticl1y cxtone to 

tho noh_pctitionors. This policy is being dopt0d uniformly in 

• 	 all the c&SS. CaUinot ectt. are requcsted.riot to c';r3rit tho 

rifi:b of 0rcr eL k;h 	1' to tho nun-1 titinr in th prc 

caso also, Cabinet 	ctt. arc) l o : r0c1uted to jfit(dtC th2 

sris for not ohtLi-rlinJ the 3:rovei of thiS : ?n1st 	ihil 

lcmntinç the judomnt of CT, Cuttak D,mch itt).i.. i057/ 

anc! upr:rfi. c.urt judcjor;iunt in Civil Anpeal No. 3367/)3, 

3 . 

• 	 ( •I.Se 131••V-TIi 

	

LL.i'Jer 	CrtLiI" 	ii- 
5,10. l9'9 

I..0 .I•. (.,. ).u..u. J. 	iu/ 	iLI (i )/)9 	atod •. 10. ()) 

4: 
4 
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IN THE CENTRAL 	ii INI:€TRATIvE IR 
GUWWIATI BENCH 

0 A.. NO.. 119 OF 2000% 

t 

WrAttCn statement ti3.ed by Respondents t to 4 

AND 

I N THE MATTER OF 

'DA NC).. 1 19 / 20 ,00 

Title Shri Hema Prosad F3orah& others 

-vs.- 

Union of India & Others. 

I Shri S..P,Kaushal, Dy.. Inspector Seneral, North 

isam Division, Texpur do. hereby solemnly affirm and state 

s fol lisw; 

WRITTEN STATEMENT.. 

The humble Respondr,t bec to suhit their,  written 

statement as fuiIw ; 

• 1.. 	 That I am E3hr,. b..PJ(aushai , Dy.. Inspector Seneral , 

North Assam Djvjjon and I have been impleaded as party.. 

Received the copy of the said CiA throuh Registpar, CAT 

,c;usahati along with order dated 4-4--00. I have gone through, 

understood the cntent thereof, as such, 1 am well ac--

quain ted with the facts and ci rcumstance of the instant 

case. Thus 3 am competent to verify and sign the written 

statement on behalf of Union of India and Other: official 

Contd.. 

a 

—1 



I 

ii 
• 	IiL 

2 )- 

H ,  
'S  

That this departnent does not athnii; any of the 

facts statements, allegations and averments made in. the 

said Ofl, save Ind except those have been spec:ifically admit- 
MV 

ted 	this written statement as under1 

That as recjarc the contention of para-i of the 

application, this TJeponnt respectfully state 	that the. 

applicants are non executive staffs and thereby they are not 

entitled ration. 	all;ances granted vide Cabinet 6ecretari- 

• . 
	

at 'etter No-270i1/4/B6-Ec,/II dated 18-12-7 ( 4nnexure- 

of the C)A ) as the ration.. allowances was granted to Execu- 
• 	

tive Staff up to the rank of FD vide above mentioned ietter.  

That as regarth of contents of paras 2.3 and 4(i) 

• 	to 4(vii) of the said O..A., this. Deponent does not make any 

comment, since those are matters oi records. 

That with regard to para 44iii) of the O.A., the 

Deponent begs to submit- that the ration allowance was grant- 

ed 	the executive staff of SSB posted at Tezpur 

gory station) with effect from 23.9.97 vide letter dated 

13..12.7 (\nnexure A rf the Q.) but hot to non executive 

staff. The applicants of the OA are non-executive c 

That as regards of contents of para 4(ix)to 4(xii) 

of the said C3., this Deponent does not make any comment 	, 

since those are matter of records. 

11 

I- 

Contd. 



I 	

- 	
C 

7 	That with regard to para 4(xiii) of the 0.A., t h e 

• 

	

	 Depnnt begs to state that the Cah.inet Secretariat, New 

Delhi vide their 3.etter dated I8-12-67 ( Pinnexure-9 vo the 

• 	O) gr'anted ration allowance to the exec:utive staff upt o  the / 

rank of Field Officer,hut not to the non-exect.t1ve staff. 

The applicants of the OA are all non-execytivs staff for 

4hich no ration al lcitanc:e could be authc)rised to them. 

B. 	 That with regards the contentins of the para 

4(xiv) of the said GQ, •th'is Deponent respectfully citate 
I 

that the Ministry of Financ:e, Department of Expenditure vide 

their 110 No.C-228/E.I1I01/99 dated 6--10-99 . notified that 

the benefit of the judgement of the CT is given only to the 

petitioners and the same is not aut.ocnaticaliy extended to 

the non--petit ners, p11. the applicants of the OA are non 

petitioners for which no ration allowance could be paid to 

them, although all other simi larJ.y situated persons have 

b'en granted ration 1a1lowance in view, of CciT Guwahat;i 

judgement dated 1-12-99 ( innexure•-VIII of the CA). 

That as regard of contents of para 4(xv) of the 

said CA, this Deponent dc not make any comments, since this 

is matter of records. 

That with regard to para 5.1 of the CA, this 

Deponent vehemently deny that any i3.legal, arbitrary and 

discriminatory acts have been dane to the applicants by 

denying the ration allowance, as because neither they are 

executive staff of SSB nor applicants f 04 of CAf by whtc -.h 

ration allowance has been granted to them by the court, 

Contd.1.., 



C 	- 

ii. 	That with regard to para 5..11of the O.A.this 

	

Deponent begs to submit that although the applicants are 	- - 

larly situated persons with those or the ARC, Doomdooma, 

Numaiigarh, t$SB Itanagar and ESB NAD, Tezpur, they are 

neither executive staff of .  SSE3, nor the-  applicants of DA of 

CAT to authorise ration al1owance 
S 	 . 	 I 

• 	 - 12. 	That with regard to para 5.111 of the DA, this 

Deponent begs to submit that all the non--executive staff of 

ARC Doomdooma, Nurnaligarh, SSE 3:tanagar, Arunachal Pradeth 

Tezpur have been granted ration allvismances in view of the 

different CAT judqement;-s All the applicants of the GA cduld 

not be paid ration allowances as because they are not the 

- - - 
	applicants of any CA of CAT judgements 

	

That with regard to para 5 IV of the CA, the 	- - 

Deponent begs to subalit that the reasons for non granting of 

- 	ration- allowance have been already explained in foregoing 

• 	 paras and as such it is to submit. that no di:riminatory 

action has been shown to the appuicants 

i4 	That with regard to para 5..V1 of th 	GA, the 

Deponent beg-s to suhnrit that the- applicants submitted their 

representations for granting 'ration a:t1owanc: 	which have 

been disposed off vide Memoranda - Nc 	10/NAD/P--9/(RMA)/99- 

2000/176--68 	dated ,28-2--2000 and No. 	VfAcctt/3( 1. )/99- 

• 	 2OOO/Voi111/1E74-75 dated 29-2-2000, intimating that due to 

• 	 non applicant of the GA 7  their ca-se for granting ration 

allowance could not be considered C Anrexure-IX & X of DA ) 

• 	 5 	 Contth ,,. 

-- 	 - . 	
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• 	! 

-(5)- 

15. 	That 	as 	regards of contents of para 7 	of the 

said 	t3c, 	this Deponent does not make any 	comments, 	since 

• 	 those are matters of record 

• 	 VERIFICATION 

S 

• 	 I, 	Shri S.P..Kaushal, 	Dy. 	Inspector General, NAD, 

/ 
• 	 Tezpur 	do 	hereby verify that the contents 	stated 	in the  

written 	statements 	are true to my 	knowledge, 	beIi and 

informati.on and no material fact has been suppressed. 

AND I signed this verificationto day on this day 

2nd day of May 	2000. 

,• 

DECLM NT 

• 	 fly, !vspector GieimI 
N. A. Division 2 S. S. I. 

Tespur. 

- • 	 Contd.... 


